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Short Title, extent
and CommencementL

Definitions.

CHHATTISGARH ACT
(No. 16 of 2005)

THE CHHATTISGARH FISCAL RESPONSIBILITY AND BUDGET MANAGE-

MENT ACT, 2005

A Bill to grovide for the responsibility of the Stale Government (0 ensure prudence in
fiscal smanagaiaent and fiscal stability by progressive elimination of revenue deficit, redunction
in fiscel delicit, prudent debt management consistent with fiscal sustainability, greater
transparency in fiscal eperations of the Government and conduci of fiscal policy in a medium
term framework and for matters connected therewith or incidmtal thereto.

Be it enacted by the Chhautisgarh State Legislature: in the fifty- suuh year of the Republic of

India as follows —

1. ()

(2)
(3)

2.  Inthis Act,

(a)

(b)
{c)

{d)
(e)
99,
{g)
{h}

(i)

)

1his Act may be called the Chhattisgarh fiscal Responsibility and Budget
Management Act, 2005.

It extends 1o the whole of State of Chhattisgarh.

It shall come into force from the date of its publication in the official Gazette,

uriless the context otherwise requires —

“Budget" means the annual financial staternent laid before the House Dflh:Slatc
leglslamrc under Article 202 of the Constitution,

_ "Current year" means the financial year preceding the ensuing year;

"Ensuing year” means the fmalli:ial year for which the budget is being presented;

"Financial year" means the year beginning on rhc lst April and cndmg on 31st
March next following;

"GSDP" means Gross State Domestic Product at current market prices.

“Fiscal deficil™ means the excess of aggregate disbursements (net' of debl repay-
inents) over revenue receipts, recovery of loans and non-debt capital receipls,

during a financial year;

"Fiscal indicators™ means such indicators as may be prescribed for evaluation of
the fiscal position of the State Government;

"Fiscal targets” means the numerical ceilings and proportions to tota] evenue
_receipts (TRR) or GSDP for the fiscal indicators;

“Prescribed” means prclscribed by the rules made under this Act;

"Previous year" means the year preceding the current year,
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"Revenue deficil” means Lhe difference between revenuz expenditure and total
jcvenue receipis (TRR)

Explanatioo :—"Total revenue receipts' (TRR) includes Siate’s own revenuc receipts (both

M

tax and non-tax) and current transfers flom the Centre (comprising granis
and State’s share of Cenural taxes);

“Total Liabilities" means the liabilities under the Consolidated Fund of the State
andthe Public Account of the State and includes borrowings by the public sector
undertakings and the special purpose vehicles and other equivalent instruments
including guarantees where the principal or interest are lo be serviced out of the
State budget.

H The State Government shall take appropriate measures to reduce the
fiscal deficit and revenue defrcit 5o as to eliminate revenue deficit by the
31st March, 2009 and bring fiscal deficit down to 3% of the GSDP by
the 31st March 2005.

(2) The State Govermment shall, by mles made by it, specify—

(a) the annual targeis for the r_edu_cl:ion af fiscal deficit and revenue
deficit during the period beginning with the commencement of
the Act and ending on 31st March, 2009,

) The annual targets of assuming contingent liabikities in the form
of guarantees and the total liabilities as d percentage of GSDP.

Provided that revenue deficit and fiscal deficit may exceed the Jimits
specified under this section on the gronnd or grounds of unforeseen demands on
the finances of the State Government arising out of internal distucbance or natural
calamity of such other exceplional grounds as the Siate Government may specify.

The State Govemment shall in each firancial yearlay before the State Legislature,
the following statements of fiscal policy along with the annual Gnancial statement
and demands for grants, namely ~— '

(a) The Macroeconomic Framework Stalcmcn.L:
b) - The Medivm Term Fiscal Policy Statemenl; and
(©) The Fiscal Policy Stmtegy Statcmenl.

The Macroeconomic Framework Siatement shall contain an overview of the State
economy, an analysisof growth and sectoral composition of GSDP, an assessment

. selated to State Government finances and future prospects. In particular and

withour prejudice to the generality of the foregoing provisions the macro-
economic frarnework statement shall contain an assessment relating to—

{i) The growth in the GSDP

(ih The fiscal balance df the State Government as reflected in the revenue

balance and gross fiscal balance.

Fiscal monagement
princlples.

Fiscal policy state-
ments to be lald be-
fore the leglslature.
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Measures for Fiscal
Transparency.

3

C

(1)

" (2)

{H

(ii)

The Medium Term Fiscal Policy Statement shall set forth in such form
as may be prescribed the fiscal management objectives of the Siale
Govemmemt and three-year rolling largets for the prescribed fiscal
indicators with clear enunciation of the underlying assemptions.

In particular and without prejudice to the provisions contained in sub-
section (1), the Medium Term Fiscal Policy Staiement shall include the
various assumptions behind the fiscal indicators and an assessment of
sustainability relating 1o :\—

{x) the balance between revenue receipts and revenue expenditure;

() the use of capital receipts lnc!udmg borrowings for generating
producuve assets;

The Fiscal Policy Strategy Statement shall be in such form as may be prescribed
and shall contain, inter alia :(—

W

(1)

(iii}

(iv)

the [iscal policies of the State Gavernment for the ensuing year relating
{0 taxation.expenditure borrowings and other liabilities, lending. invest-
ments, other conlingent liabilities, user charges on public goods/utilities
and description of other activities, such as guarantees and activities of
Public Sector Undertakings which have potential budgetary implications;

the strategic prorities of the State Government in the fiscal area for the
ensuing year; '

the key fiscal meastives and the rational for any major deviation in fiscal
measures periaining io_ laxation, subsidy, expendituce, borrowings and
user charges on public goods/utilities; and

an evalvation of the current policies of the State Govemment vis-a-vis -
the fiscal mapagement principles set outin Section 3 and the fiscal
objectives sel put in the Medium-Term Fiscal Policy Stalement in sub-

section 3 () of section 4.

The State Govemment shall take suitable measures to ensure greater trans-
parency in its fiscal opcrations in the public interest and minimise as far af
practicable, seccecy in the preparation of the annual financial stalement an
demands for grants,

In particular, and without prejudice to the generality of the foregoing provision
the State Government shall, at the time of presentation of the budger, mal
disclosures on the following, along with detailed information in such forms asm
be prescribed :

(i)

(i)

the significantcharges in the accounting standards, poiicies and practis
affecting or likely to affect the compuration of fiscal indicators;

derails of borrowings by way of Ways and Means Advances/Overd
availed of from the Reserve Bank of [ndia.
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(1)
(2)

Whenever the State Government undertakes o unconditionally and substaniially
repay the principal amount and/or pay the interest of any separate tegal entity, it
has 1o reflect such liability as the borrowing of the State in such form as may be
prescribed.

The State Government shall in each financial year lay before the State Legislatuse
the special siatements along with the buagot giviig it defail the number of
employees in Govemnmeat, public sector and aided institutions and elated

salaries.

The Minister-in-Charge of the Department of Finance (hercinafier referred to as
Minister of Finance} shall review, every gquarter, the rendsin receipts and
expenditure in selaion to the budgel estimates and place before the State
Legislature, Uie ouicome of such reviews. ’

Whenever there is either short fall in revenue or excess of expenditure over the
intra-year targets meationed in the Fiscal Policy Strategy Staterent or the rules
made under this Act, the State Government shall take appropriate measures for
increasing revenue and/or for reducing the expenditure including cuntailment of
the sums authorised (o be paid and applied formn out of the Consolidated Fund of

the Stiate.

Provided that nothing in this sub-section sha]l apply o the expendiure
charged on the Consolidated Fund of the State under clause (3) of Article 202 of
the Constitution or any other expenditure, which is required 10 be incorred under
any 4 '1grcemer|l or contracl, whlch cannot be postponed er curiatled.

{i) ‘Except as provided under this Act, no deviation in meeting the obliga-
" tions cast on the State Government under this Act, shall be permissible
without approval of Legislature.

bl

(i) Where owing to unforeseen circumstances, any deviation is made in
meeling the obligations cast on the State Government under this Act, the
Minister of Finance shall make a swtement in the State Legislature
explaining :—

(a) such devialion in meeling the obligations cast oa the State
Government undeT Lhis Act; -

(b) whether such deyiaﬁon is substantial and relates 1o the actual or |

the potential budgetary oulcomes; and
(c) the remedial measures the State Governmient proposes (o take.
The State Governument may, make rules for carrying out the provisions of the Act.

In particular, and without prejudice o the generality of the foregoing power. such
rules may provide for all or any of the following maters, namely :—

(a) the annual wargets to be specified under sub-section (2) of section 3;

(b)  The fiscal indicators to be prescribed for the purpose of the sub-section
(3)(i) of section 4;

{c) The forms of the Macroeconomic Framework Statement, Medium-
Term Fiscal Policy Statement and Fiscal Policy Strategy Statement
under section 4;

Measures 1o Enferce
Compliance.

PovertoMake Rulcs.
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(d) The forms for disclosure under sub-section (2) and sub-seclion (3) of
section 5;
{&)  Measures to enforce compliance; and
0] Ay athar molies WITh 1 eQuac o De, ot wy be, preseribed.
Rules to be leld be- . Every e madc vnder this Aci shall be laid before the State Legislature.

Juic lepisiature.

Protectlon of action 9. No suil, prosecution or otherlegal proceeding shall lie against the State Government or any

taken in good falth. officer of the State Government or any other person exercising any power ordischarging any
function or performing any duty under this Act, for anything done in good faith or intended
to be done under this Act or rny rule made thereunder.

Bar of Jursdictionof . 10,  No Civil court shall entertain any suit or proceeding against any decision made or order passed
Civil Coarts. by any officer or autharity under this Act ar any mle made thereunder. _

Artootindercgation 11, The Provisions of this Act shalf be in addition to and not in derogation of any other law for the
ol any ather faw. time being in force. -

Power lo remove dit- 12, (1) If any difficulty arises in giving eflect lo the provisions of the Act, the Siate

ficulties. Govemment may, by order pubished in the Official Gazette, make such provi-
sions not inconsistent with the provisions of the Aclas may be deemed
necessary for removing the difficulty.”

Provided that no order shall be made under this section after the expiry
of two years from the commencement of the Act.

(2) Every order made under this section shall be laid, before the State L'egislalul:e.

A

STATEMENT OF OBJECTS AND REASONS

- . . - '

" With a view w provide for the responsibility of the State Government \o ensure fiscal and financial stability and
sustainability by achieving sufficientrevenue surplus, reducing fiscal deficit and prudent debt management through limits
on State Government borrowings, govemment puarantees, greater transparency in fiscal operations of the State Gavernment
and use of a2 medium term fiscal framework, it was considered necessary to enact a law.

Hence this bil).

Raipur
Member-in-chiurge

Dute . 2005,
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